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 ।  want  to  draw  your  attention  to  rural
 electrification,  As  per  the  directions,  32
 villages  of  every  district  are  to  be  electrified
 every  year.  ।  is,  therefore,  hoped  that
 every  village  of  every  district  will  be  electri-
 fied  by  1990.0  In  Madhya  Pradesh,  Bihar,
 Orissa,  etc.  there  are  thousands  of  Adivasi
 and  Harijan  dominated  villages  which
 have  not  been  electrified  so  far.  The
 Government  is  doing  so  much  for  the
 people,  but  if  these.  villages  are  electrified
 at  the  earliest,  it  will  help  in  the  unliftment
 of  tribals  and  Harijan.

 In  our  district  of  Barabanki  in  Uttar
 Pradesh,  there  are  approximately  1700
 villages  and  only  afew  villages  have  been
 electrified  so  far.  The  rest  of  the  villages
 have  not  yet  been  electrified.  1  would  be
 better  if  the  Government  electrifies  150
 villages  in  each  district  every  year  and
 thus  all  villages  will  be  electrified  by  1990.
 This  is  our  demand.

 (v)  Need  to  safeguard  the  interests  of
 Adivasis  and  oiner  inhabiiants  of
 Dudohi  ‘ensil  of  Mirzapur  District,

 ४..
 SHRI  RAM  PYARE  PANIKA  (Roberts-

 ganj)  :  r.  Deputy  Speaker,  Sir,  the
 Forest  Department  is  uprooting  the  tribals
 and  other  inhabitants  of  Dudohi  tehsil
 in  Mirzapur  district  of  Uttar  Pradesh.  The
 tribals  here  are  illiterate  and
 simple,  They  are  unware  of  the  intricacies
 of  law.  The  Forest  Department  has  taken
 over  the  land  of  172  tribal  villages  under
 Article  20  of  the  Forest  (Conservation)  Act
 in  the  name  of  trce  plantation.  By  digging
 ditches  around  their  fields  and  houses  they
 have  been  compelled  to  be  uprooted  because
 it  has  become  impossible  for  them  to
 either  cultivate  land  or  live  in  their  houses
 and  keep  their  animals.

 I  want  to  request  the  hon.  Minister  of
 Environment  and  Forests  to  get  the  matter
 enquired  into  by  a  High  level  Central  Team
 and  the  large  scale  displacement  of  Tribals
 by  local  forest  officers  and  employees
 should  be  checked  and  the  land  acquired
 under  Section  20  should  be  restored  to
 them.

 [English]
 (vi)  Need  to  open  a  Navodaya  School  at

 Tiruveru  in  Andhra  Pradesh

 SHRI  4.  SOBHANADREESWARA
 RAO  (Vijayawada):  Tiruvuru  Area  is  the
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 most  backward  area  in  Krishna  district  ४
 Andhra  Pradesh.  More  than  20  acres  of
 land  with  necessary  pucca  buildings  are
 readily  available  to  locate  Navodaya  School
 in  Krishna  district.  The  Government  of
 Andhra  Pradesh  has  recommended  (0
 sanction  Navodaya  School  here.  ।  request
 the  Union  Government  to  sanction  and
 take  further  steps  for  opening  of  Navodaya
 School  immediately  at  Tiruvuru  in  Krishna
 district.

 {vii)  Demand  for  early  clearance  of  Educa-
 tion  Bill  sent  by  the  Government  of

 Karnataka

 SHRI  1...  KRISHNA  IYER  (Banga-
 lore  South)  It  is  more  than  four  years
 since  the  Government  of  Karnataka  forwar-
 ded  a  comprehensive  Education  Bill  to  the
 Government  of  India  to  obtain  Presidential
 assent.  It  is  a  very  progressive  Bill  which
 will  enable  the  Government  to  check  mal-
 practices  in  private  educational  institutions
 and  will  also  give  protection  to  the  teachers
 working  in  private  educational  institutions.
 The  Government  of  India  raised  a  number
 of  queries  to  which  the  State  Government
 has  replied.  ।  urge  upon  the  Government
 of  India  to  clear  the  Bill  immediately.
 (interruptions)

 MR.  DEPUTY  SPEAKER  :
 approved  text  will  go  on  record.

 Only  the

 (viii)  Need  to  pro.ide  adequate  Hostels
 accomodation  in  Universities

 SHRI  SOMNATH  RATH  (Aska):  The
 hostel  facilities  available  in  DeJhi  University
 and  some  other  universities  including  univer-
 sities  in  Orissa  are  very  inadequate  as
 compared  to  the  actual  need  of  accommo-
 dation  for  the  students.  Delhi  University
 is  One  of  the  fomous  universities  in  India.
 Being  located  in  the  Capital  City  of  the
 country,  a  large  number  of  people  from
 all  parts  of  the  country  and  abroad  come
 for  higher  education  to  this  Premier
 Institution.  But,  due  to  the  accommoda-
 tion  problem  in  Delhi  in  general  and  in  the
 Delhi  University  Campus  in  particular,  the
 students  are  facing  a  great  difficulty.
 According  to  a  rough  estimate,  about  5000
 students  in  Delhi  are  now  living  outside  the
 Campus.

 As  such,  1  urge  upon  the  government
 to  revive  the  guest  system  in  Delhi  Univer-


